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Ban on import of Indian Carpets

*98. SHRI K.M. SAIFULLAH: Will the
Minister of COMMERCE be pleased to
state:

(a) whether there are moves afoot in the
U.S. to ban import of Indian carpets;

(b) if so, on what grounds; and

(c) the reaction of Indian Government
thereto?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
BOLLA BULI RAMAIAH): (a) and (b)
According to information available an
amendment has recently been enacted
under US Government's Treasury, Postal
Services and General Appropriation Act,
1998 which reads as follows;

"Section 633. None of the funds made
available in this Act for the United
States Custom Service may be used to
allow the importation into the United
States of any goods, ware, article or
merchandise  mined, produced or
manufactured by forced or indentured
child labour, as determined pursuant to
section 307 of the Tariff Act of 1930 (19
U.S.C. 1307)."

There is a possibility that this
amendment may have adverse impact on
carpet exports from India.

In addition, some other bills have also
been introduced recently in the U.S.
Senate/Congress but according to
information available these bills have
yet not been passed.

The apparent reasons for enacting
these legislations are their objective to
inform an empower consumers in U.S.
regarding goods made with abusive and
exploitative child labour and to prohibit
the import of articles produced or
manufactured with bonded or indentured
child labour.

(c) The steps being taken by the
Government to counter the adverse
impact of the legislation on carpet
exports irom the country include: ex-

[RAJYA SABHA]

to Starred Questions 20

amination of U.S. legislation and its
implication in term of Indian Law;
intensifying efforts for mobilizing sup-
port against trade restriction measures
for reasons relating to labour standards
considering raising the issue formally
and informally at W.T.O; taking up the
issue at diplomatic level with U.S.
Government; inter-action with leading
U.S. importers of Indian carpets; sending
of delegation to U.S. by Carpet Export
Promotion Council; publicity campaign;
adoption of voluntary code of conduct by
the carpet trade.
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Maintenance / repair of aircrafts of Air
India

*100. SHRI GYAN RANJAN: Wil
the Minister of CIVIL AVIATION be
pleased to state:

[25 NOV., 1997]
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(a) whether Air India has sent its air-
crafts abroad for maintenance/repair during
the last three years;

(b) if so, the details thereof;

(c) the total foreign exchange spent in
this regard during the above period, air-
craft-wise;

(d) whether executives and other em-
ployees have also gone abroad in this
connection;

(e) if so, the details alongwith the
facilities provided to them; and

(f) the amount of foreign exchange
incurred thereon?

THE MINISTER OF CIVIL AVIATION
(SHRI C.M. IBRAHIM): (a) Yes, Sir.

(b) and (c) Details are as under:

Year Type of Aircraft No . of Aircraft sent Amount Spent in
Abroad for main- US Dollors
Tenance repair

1994-95 B747-200 2 7087698.98
A300-B4 1 1085858.48

1995-96 B747-300 2 5956515.65
B747-200 2 4498854.19

A300-B4 1 539633.18

1996-97 B747-200 4 4233180.75
A310 2 1190081.47

A300-B4 1 1912937.03

(d) Yes, Sir.

(c) 175 employees were sent abroad.
They were provided hotel accomodation,
transport etc by the concerned repair
agencies as per the agreement between Air
India and the concerned agencies.

(f) An approximate amount of US
Dollars 3,09,055.86 was paid to the em-
ployees towards applicable daily allo-
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Direct Air services among SAARC coun-
tries

621. SHRI SANJAY DALMIA;
SHRI SOLIPETA
RAMACHANDRA REDDY
SHRI MOHAN BABU:
DR. D. VENKATESHWAR
RAO:

Will the Minister of CIVIL AVIA-
TION be pleased to state:

(a) whether a decision was taken to



